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of the applicants would be against the basic structure of the ;: L

;scheme and would be tantamount toidiscriminaton, attracting
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Articles 14 and 16 of the Constitution of India, as similarly
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In these circumstances,,we are of the view that the

applicants herein shall also be entitled to the- payment of
PLB/ex-gratia as long s, their emoluments do not exceed
Rs 3500/- . We order accordingly. The PLB in their case shall
be paid as ex-gratia and shall be equal to an amount _as.if
b s r ;“their emoluments amount to Rs 1600 per month. The PLB, as due
por in ”accordance w1th the above orders for__ths year 1989-90
fﬁs irh’shall be pa1d in cash to the applicants. We yill however,
P wleave the respondents to dec1de the mode of payment of arrear
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